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Committee OD the Bill "for the better 
. enforcement of discipline in the House 
of Correction at Calcutta," and moved 
that it be adopted. 

MALACCA I.ANDS; PORT BLAIR' 
MERCHANT SEAMEN I AR1'ICLES 
OF WAR (NATIVE ARMY); BENGAL 
MILIT Any ORPHAN SOCIETY; SALT-
PETRE; A.ND LIMITATION OF SUITS. Agreed to. 

ZEMlNDARY DA WX8. 

lb. SETON-KARR moved that 
the Bill U to improve the system of 
Zemindnry Dawks in the Provinces 
subject to the Government of Bengal" 
be referred to a Se1eet Committee con-
sisting of Mr. Harington, Mr. Forbes, 
Mr. Erskine, and the Mover. 

Agreed to. 

BREACH OF CONTRACTS. 

THE VICE-PRESIDENT said, he 
begge~ to explain that,. as it. was t~e 
intention of the Councli to adjourn t.lll 
the 16th of November, the Select Com-
mittee on the Bill "to provide for the 
punishment of Breach of Contrnct for 
the cultivation, production, ~athering, 
Provision manufacture, carriage, and 

, d " d delivery of Agriculturnl pro uce, an 
the Bill "to provide for the regis-
tration and for the better enfol'cement 
of engagements for the cultivat.ion 
and delivery of Agricultural produce" 
would meet notwithstanding during 
the adjournment, for the purpose of 
preparing their preliminary Report, 
which would be kept rendy for pre-
sentation to the Council at its next 
Meeting, 'I k The Council adjourned at 5 0 c oc , 
till Saturday, the 16th ~ovember, on 
&he Motion of Sir Bartle Frere. 

Saturda!/, November 16, 186]. 

THE PRESIDENT read Messages 
informing the Legislative Council tbat 
the Governor-General had assented to' 
the Bill "to regulate the occupation of 
land in the Settlement of Malacca ;" 
the Bill "to regulate the administra-
tion of Port Blair and other Settle-
meuts in the Andaman Islands ;" the 
Bill "to extend the provisions of Act 
J of 1859 (for the amendmel1t of the 
law relating to Merchaut SeAmeu) ;" 
the Bill "to consolidate Bnd amend 
the Articles of War fot, the Govern-
ment of the Nath'e Officers and Sol-
diers in Her Majesty's Indian Army;" 
the Bill "to enable the Bengal Mili-
wry Orphan Society torcgister und~r 
Act XXI of 1860 (for the Registra-
tion of Literary, Scientific, aud Chari-
table Societies);" tbe Bill "to regu-
late the manufacture of Saltpetre 
anti the sllie of SI,lt edlwed in the 
refinement thereof;" And the Bill "to 
postpone the operation of a portioll of' 
Clause 8, Section I, Act XIV of 1859 
(to frovide for the Limitation of 
Suits)." 

PROCLAJr[ATION. ,., 
The following Message from the Go-

vernor-General was then J'ead :-

" MESU.OE No. 1189. 

The Go,'ernor-General haa the honor to 
forward to the Legislotive Counell the accom-
panying copy of a Proclamation by tbe Gov,r-
nor-General in Council, publiahlng tbe Act 14 
and 25 Vic. Co 6; (called The Indian Coun-
cils Act, 1861). with an Extract of a DelpatAlb 
in thll J ... gi_lllt.ive Department from the Secre-
tary of State, No. 14, dated the 9th of Augl&l~ 
1861. 

PRESENT: 

By order of the Right Honorable tbe ~ 
'Vernor-General. W. GREY, 

S«y. fD 1M Goof. of 1rtdi4." 
FODT WILI.IAX, } 

TAe 16th N"",,,,6er 1861. 
, S' H Bartle Edward Frere, 

Tbe H.OD ~~ ~r . ~~Z Council of til, Gover-Senior Jrdmuer oJ. , 
IIOr-General, PresidIng, 

Bead I H Forbel, Esq., ERE eel Hon'ble C" on, raJ i C· J Enklne. T.iq., SIR BARTLE FR mov that 
Bon:t'le MaJo~-Gene I .' and' the Clerk of the Council be reque.ted 
H tr~~::Esq., I Hon'ble Sir C. R. )I. I to rend the Proclamalion and the Ex-

. . Jackson. 78 
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tract from the Despatch of the Secre-
tary of State referred to in the 
Message. 

The Motion was carried, and the 
above ,papers were accordingly read 
as follows :-

II No. 2070. 
FORT WILLIAM, 

HOMIII DEPARTMENT, 

The 16th November 1861. 
PROCLAMATION. 

Whereas it is declared bv the 54th Section 
of the Act 24 and 25 Vic. c. 67, entitled 
' .. An Act to make .bett.er provision for the 
constitution of the Council of the Governor-
General of Illdia and for the local Government 
of the seyeral Presidencies find Provinces of 
India, aOlI for the temporary Government of 
India in the event of a vllcancy in the Office 
of Gove11l0r-General," that the said Act shall 
commence and come into opcration as soon as 
the samc sho'!l have been published by the 
Governor-General in Council by Proclamation, 
Ilis Excellency the Governor-General in Coun-
cil does hereby publish and proclaim the said 
Act for general information." 
Ertract parall. 1 and 2, of a Despatch from 
, the Sccretar.IJ of State in the Legislative De-

partment, No. 14, dated 9th August 1861. 
1 ... I herewith transmit a copy of the Act 

Governor-General's 
letter No. 2A. dated 
15th January 1861. 

Governor General's 
leLter No. SA., uuted 
26th January 1861. 

establish its claim to the gratitude of the coun-
try and the thanks of Her MaJesty's Govern-
ment." 

SIR BARTLE FRERE then moved 
that the above Message and its enclo-
sures be entered in tlle Minutes of the 
Council. 

Agl'eed to. 

~OBACCO AND PAWN (BENGAL.) 

THE CLERK presented a petition 
from Rnjkissen Mookeljee, Zemindar 
or Ooterpnrah, against the Bill " to 
provide for the imposition of a tax on 
Tobacco and Pawn in the Districts 
subordinate to the Government of Ben-
gal," and reported that' the petition 
concluded with no distinct pl'llyer. 

LIMITATION OF SUITS. 

THE CLERK report-ed that he had 
received a communication - from the 
Home Department, forwnrding 8 copy 
of a Despatch from the Secretary of 
State, relath'e to Act XI of 1861' (to 
amend Act XIV of 1859, to provide 
for the Limitation of Suits). 

MR. HARINGTON moved that the 
communicntion be printed. 

Agreed to. 
Letter from Govern-

ment of India, Public 
Department, No. 10, 
dated 31st January 1861. 

recently passed hy 
Parliament, to make 
better provi~ion for 
the constitution of the 
Council of the Go-
vernor-General of In-
dia,' and other pur-
poses; and in 80 doing, 
I take the opportunity BANKS. 
of acknowledging the 
receipt of the letters THE CLERK reported that he had 
noted in the margin, received a communication fl'om the 

and at the same time, of expressing my obliga- F' D 
tions for the valuable assistance I have derived lnancial epnrtment, forwarding n 
fl'om the Ae\'eral communications which I have copy of a Draft Bill-to amend Act VI 
received from your Lord~hip in Council, bear- of 1839 and Act XXI of 1854 (the 
ingon the important suhjects for which provi- Inw relnting to t.he several Banks of 
mion is made hy the Act. 

2. "In for\varding to your LordRhip in Bengal, Mndl'ns, and Bombny) • 
. ' Council the Act which blings to a close the MR. BEADON moved that the com-

lahol'9 of the present Legislative Council of munication be printed. 
India, it is dlle to that bolly that I should place I Agreed to. 
upon record the high aense I entertain of the . 
important serviceK it has rendered in the 
Jllal'ked improvement which it has effected in 
tho ICj!isllltion of Iudi/\. Since the year' 1853, 
when the Council receh'ed its pl'esent cOllstitu-
tion, it ho.s hnrl to deal with some of the most 
huporll1nt qlle~t.ions which could have heen 
submitted to the conshleration of nnv lrgiell\-
tive bOlly. The projects oflaw laid' before it 
have heen carefully considered and ably dis-

. cussed, anc\ the result of its lahors has been to 
pineo on the Statute Book of India a series of 
Joound amI judiciollll lUCI\alUeS which eminently 

RECOVERY OF RENTS (BENGAL.) 

Tm: . CLERK reported that he had 
received a communication from the Go-
vernment of the North-Western Provin-
ces, forwarding an abstract of the opi-
nions oftbe several Revenue Officers in 
those Provinces on the practical working 
of Act X ofl859 (to amend the law 1'e-
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lating to the reco"very of Re t' 
Presidency of Fort William in nB~n t~t 

Ma. I~A~INGTON moved th:f:h~ 
commUlllcatlon be printed. 
~gr~ed to. 

LIMITATION OF SUITS. 

T~ CLERK reported that he had 
recelved a communication from the 
~overnment of the N orth-Western Pro-
VInces, regarding the Bill "to amE'lnd 
A,ct. X~V of 1859 (to provide for the 
LimitatIOn of Suits)," 

MR. ~A~INGTON moved that the 
commUDlcatlOn be printed and reforred 
to the Select Committee on the Bill. 

Agl'eed to. 

The .first Section of t1)e Bill referred 
to SectIon 8'19 of the Indian Penal Code 
As the Schedule was now worded only 
the Court of Session or Mngi~trate 
of .the District or other Officer exer-
Clsmg t~e full powers of a Magistrate 
could dispose of a caso of simple theft • 
whereas there oould be no doubt it w~" 
the intention of the Council to allow 
any Officer exercising any of tho powers 
of a Magistrate, within the limits of 
the powers of punishment vellted in him 
t? take. cognizanc~ of the offence men: 
tloned ID the SectIOn in question. 

The second Section applild to the 
offences described in Section" 45'1 of the 
!naian Penal Code. The Schedule, 8S 
It now stood, rendered those ofFenoes 

COURTS OF REQUESTS (STRAITS. ) cognizable only by the Court of Sos-
sion or Magistrate of the District or 
other Officer exercising the full pow-
ers of a l\fngistrate. There seemed 
no renson why Subordinate Magis-
trates of the J st Closs should not be 
competent, within the limits of the 
powers of punishment vested in those 
OfJicerR, to punish the comparatively 
simple cases of lurking house-tl'espl1s8 
specified in the SectiOJl of the Penni 
Code just mnntioned by him, and he 
believed that he wos correct in stating 
that it was the intention orthe Counoll 
to give the Subordinate Magistrates of' 
the] st Clnss jUl'isdiction in such casel. 

THE CLERK reported that he had 
received a communication {I'om the 
Home Department, forwarding papers 
fl'om the Governor of the Straits Set-
tlement in connection with the Bill 
" to enlarge the jurisdiction of the 
Courts of Requests in the Settlement 
of Prince of'Vnles' Island, Singapore, 
and Malncca," 

MR, :FORBES moved that the com-
munication be printed. 

Agl'eed to. 

CRIMINAL PROCEDURE. 
As the Code or Criminal Procedure 

MR, HARINGTON moved the BUS- was to come ioto operation on the 1st 
pension of the Sronding Ol'ders to of January next, it wu desirable that 
enable him to introduce and at once nny nlterations which Wlwe DeCelSary 
to carry through its several stages a should be made in it at once. 
Bill " to amend the Schedule annexed MR. BEADON seconded the motion 
to the Code of Cri~inR.l "Pro~edure." for the su~pension o~ tbe Standing 
He observed, he beheved he might say Ol'llcre, which was carried, and the Bill 
that the errors which this Bill was I then passed through all its stages with-
intended to amend were really cle- out amendment; Mr. BoRdon baving 
rica} but as the wurJi:I which reqUired~' been requel!ted t~ t.nh thA Rill to th .. 
to b~ altered stood as part of the Act Governor·GeDeral for hiB 811l1ent. 
as passed by the Council B new law On the Motion of Mr. BeRdon, the 
was necessl1ry to make 'the requisite Conncil adjourned till tbe lat of 
amendments. January 1862. 




